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matter and ensure that,

HON BLE MR, JUSTI CE MADAN B. LOKUR
HON BLE MR, JUSTI CE UDAY UMESH LALIT

By Post

M. Neeraj Kishan Kaul, ASG

Ms. Bi nu Tanta, Adv.

Ms. Sushma Suri, AOR

Ms. Ni kita Shrivastava, Adv.

M. Raj esh Kumar Goel, Director, NALSA

UPON hearing the counsel the Court made the follow ng
ORDER

We have gone through the conpliance report filed on
behal f of NALSA and we appreciate the work done by NALSA
within the time frane prescribed.

We find fromthe report that the Under Trial Review

Commi ttees have been establ i shed in | arge number

districts but they have not been established in all the

districts across the country. M. Raj esh Kumar Coel,
Director, NALSA - the nodal officer will look into the
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wher ever necessary, the Under

Trial Review Commttee shoul d be established and shoul d

of



meet regul arly.
We are told that the Under Trial Review Committee
consists of the District Judge, the Superintendent of
Police and the District Mgistrate. Since the issues
pertaining to under trial prisoners are also of great
concern of the District Legal Services Authorities, we

direct that the Under Trial Review committee should al so

have t he Secretary of t he District Legal Servi ces
Authority as one of the nenbers of the Comittee. The
M nistry of Home Affairs will issue a necessary order in

this regard to the Superintendent of Police to associate
the Secretary of the District Legal Services Authority in
such neeti ngs.
It is stated t hat SO far as a sof tware for t he
prisoners is concerned, the Mnistry of Home Affairs has
appoi nted a Project Managenent Consultant and at present
there are four kinds of software in existence in the
country with regard to prison nanagenent. It is stated
that a nmeeting will be held on 20 th August, 2015 with the
Director General (Prisons)/lInspector General (Prisons) to
eval uate the existing application software.
We expect an early decision in the matter and early

i npl ementation of the decision that is taken
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It is stated that a Mddel Prison Manual is being
| ooked into since the earlier Manual was of considerable
Vi nt age. We are told that a neeting is likely to be held
t owar ds t he end of this nmont h to finalize t he
Pri son Manual

Lear ned ASG is unabl e to inform us about
composition of the Cormittee that is looking into the
Model Prison Manual . We have suggested to him (and this
suggesti on has been accepted) that a nulti-disciplinary

body including nenbers from G vil Society, NG concerned

Mode

t he



with under trial prisoners as al so experts from some
ot her di sci pli nes, i ncl udi ng academ a and whose
assi stance woul d be necessary, should al so be associ ated
in drafting the conprehensive Mdel Prison Manual

To t he ext ent possi bl e, t he Model Pri son Manua
shoul d be finalized at the earliest and preferably within
a month or two, but after having extensive and intensive
consultations with a multi-disciplinary body as above.

In t he Model Pri son Manual , t he M nistry of Horme
Affairs should also | ook into the possibility of having a
creche for the children of prisoners, particularly wonen

prisoners as it exists in Tihar Jail.
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We find that the nunber of under trial prisoners in
the State of Maharashtra is extrenely large and we al so
think that there are not adequate nunber of |egal aid
| awyers to | ook into t he gri evances of under tria
prisoner. M. Raj esh Kumar Goel, Director, NALSA says on
behal f of NALSA that necessary steps will be taken to
appoi nt adequat e nunber of | egal aid | awyers o) t hat
necessary steps can be taken with regard to the rel ease
of under trial prisoners in accordance with |aw including
t hose who have been grant ed bai | but are unabl e to
furnish the bail bond

List the matter on 18th Septenber, 2015.

( SANJAY KUMAR- ) (JASW NDER KAUR)
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